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to him as per the instructions of the Government. He
also stated that these remarks cannot be construed as an
order to be impugned and challenged under section 15 of
AT Act, 1985. The learned counsel for the applicant
stated that since these remarks have been used to effect
the +transfer/posting of the applicant and have visited
him with civil consequences, the same ought to have besn

conveysed to him so as to give him an opportunity to

5. After hearing both the learned counsel counsel and

perusing the records, we are of the considered view that
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consideration by the respondents while transferring the
applicant from AHC of the Food & Supplies Deptt. to his
parent department and thus have adversely affected the
service conditions of the applicant. We, Atherefore,
direct the respondents not to take into account thess

~amarks while considering him for promotion/transfer/
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posting or any other sarvice benefits in futures. I
cass, the respondents propose t6 retain the remarks in
the service record of the applicant, they shalil convey

these remarks to the applicant and afford him an

- The OA is disposed of with the above directicns. No
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